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The opinion of the Department regarding atrocities against SC Women
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Opinion of the Department
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'actmst/ activists or

National Human Rights
Commission with the help of
State Governments and Human
Rights organizations should
identify at the level of each
district, where atrocities against
SC women occur, a women's
organization or its branch, a
lawyer/ lawyers, human rights
welfare
agency/ agencies, social worker,
who can be contacted by victims
or members of her family in

cases of complaints regarding

gender - related violence where
the competent authorities do not
respond or have shown obvious
bras -in dealing with it. The
1dent1ﬁed agency may take up
the matter with the competent
authority if the complaint has
not been registered or is not
being investigated properly. It
may also, where necessary, take
up the matter with an
appropriate State or a National
Commission (Human Rights/ SC
& ST/ women).

The Department of Women and
Child Development at present is
collecting statistics regarding various
crimes committed against women in
general from the State Crime
Records Bureau every month.
Separate figures regarding crime

ragalnst SC women are not available

with s” The women could approach
the Santhwana centres at the taluk
level to lodge complaints.  The
Santhwana scheme aims at providing
legal assistance, financial relief,
temporary shelter, protection to
victims of atrocities. It also helps
them to be self reliant by providing
training in order to empower these
women to lead a life like other
women in the society. In addition to

this;~ thedepartment “of Women &
Child Development also organise gnd'

awareness camps regarding Dowry
Prohibition Act 2005 and Protection
of Women from Domestic Violence
Act at the hobli level every Year.
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- Recommendation of the Report on ‘Prevention of Atrocmes Against SCs
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Self-help groups of SC women should be
formed in each village with sizeable SC
population, in Atrocities prone areas to start
from being mobilized for activities relating
to thrift, credit and development may also
be given elementary legal training along
with sessions on confidence building which
equips them with knowledge and strength to
take up cases of violence
disctiminations against SC women with
Police/Civil functionaries and provide
emotional support to the victims in
situations of crisis. At least -one or two
women in each group may be specifically
trained to draft complaints on behalf of the
victims and organizations/activists, if any.
Ministry of  Social -Justice  and
Empowerment may include this measure as
a part of activities for administration of
SCs/STs (Prevention of) Act,-1989.

and

Under Stree Shakthi scheme there are 1.40 lakh
Stree Shakthi groups formed. Out of the 20
lakhs members 1620 groups are exclusively
formed for 162650 SC women members.
Irrespective of cast social status all the groups
are given the benefits of the scheme like
Incentive to groups for excess savings and
nvolving in Income Generating aclivities, 6%
interest subsidy, Revolving fund etc.,

Trainings are given to all groups regarding
book keeping, credit management, marketing
skill  development,  regarding  women
empowerment and isocial issues n addition
awareness programmes are conducted by the
department and Karnatak Legal Services
Authorities regarding Dowry prohibition Act,
Domestic  Violence Act, . prohibition  Child
Marriage Act and Atr0c1ttles against women
and other social issues. The groups are activily
participating in these programmes and playing a
significant role in erradicating the social evils.

“Approved by Director”
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KARMANI

Karnataka State Women'’s Development Corporation
(A Government of Karnataka Undertaking) ’\\O‘}\

6th Floor, Jayanagar Shopping Complex, 4th Block, Jayanagar, Bangalore - 560 011.
Off : 26632792, 26542307 Fax : 26542308 E-mail : kswdc@bgl.vsnl.net.in
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Reconmnend ation

may  throogh  the  coordinated
cfforts of their
scheduled Castes Weltare,
Women & Child  Developrient,
ural development, ete., Taunch a
MASSIVE AWHISNESS  Programme,
patticularly  directed at the
vulnerable communities regarding
the abolition of divine prostitution
system  and  availability  of
pmgmmnm for rehabilitafion of
liberated Devadasis. The
PrOETATIS should  provide
imformation on whom the women
affected by the systerm potenhal
victims and their guardians should
approach Tor seeling infervention
of the Government . The temple
poests should  be targeted in this
campaign  for  conveying  the
message that they neur crininal
lability w1 encouraging  or
conniving al this practice.

t.n m &y ; tm nun Ea

Departinents  of

jagoatt vedike comprising of local people,

- num;al:.mw

i Karnatala Dwm_mi w:';tem Was ‘}M\niiull in the
North Kar mmi A s tricts c,mnprmrw of " Bell: ATy, Bijapur,
Raichur, Belgaum, Haveri Dharwad, Gadag, Bagalkot,
Foppal & Gulbarga. To abolish this evil system of dedic dlmb
the  voung gil mhh en, i - The Karataks Devadasis
(E’mm bition uf dedication ,n\u 1982  and the rules were
frained during 1988 ~ Section 3 of the act declares that
dedication of a women as a devadasi 15 unlawful, void and to
be of no effect. Further, the women dedicated as devadast
will not be meapacitated 1© enter into a valid mamnage,
Section < declares that no marriage conttacted by a devadasi
stiall be nvalid because of such women being a devadasi.
Section 3 prescribes a penalty of imprisonment for a term not
esceeding 3 wears and with fine which may extend fo
Ri. 2000/- (o be Ievied agamst a person who performs
pormits | tkes pact in efc,  in’ any ceremony or act for
dexdicating women as a devadasi ete,

The first step towards eradicating the system was found o
be: in educating the sociely against this evil. Gram sabhas and
the panchayat
members, efc. ware o-rg;n‘n‘i zed to provide awareness to the
communily on the evile of the system. They discussed the
problems and the role of the comumunily in eradicating the
systen.
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shonld
mmvolved w0 this

NGO and social actvisis
e achvely
CAMPALEN.

Intensive wnrwv should be catied
out by the concerned  Stale
Governments. in their respective
areas to  identify " Devadasis®
who hm ¢ not vet been liberated |
from the practice as also  those
who have abandoned this practice
but have not yet been brought
within the ambit of rehabilitation.
This task may be accomplished
with the help of NGOs, Village
Fanchayals, women aclivists and
soctal workers. The rehabilitation
of such devadasis  may be taken
up  most  expeditiously  anc
completed within a specified time
frame. The National Commission
of Wornen may monitor this,

P Awareness wos provided through Ldl"ll]ﬁdk s,

strect plays,
posters  and  folkdore
the people into not dedicating their

songs,  disiibution  of _[:n-zxt;:u.];am
performances inspiving
danghiers.
of the Yellamma temple in Saudathi region during the fairs as
this temple once homed many of the practices associated with
the "Devadasi system. Messages dissentinated through these
Fairs reached out © wide audience all over Kamataka,

AWarcriess programuus were organized in front

Sur vw s besen u,omhu:tmi in districts where i 15 hu:nfr
practiced, fo assess the nunber of Devadasi woimen in. thie
siage during the yeur 1993« Ol

J‘#'it:tr-;c%‘wm data of devadas 1 wodnen as per the survey is as
tn!lo WS :

n! \Iumhw t)f I‘mvadmi
WOIEI 95 per sarvey
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The pattiern and contents of the
rehabilitation  programme  for
devadasis oy be completely
overhailed so e to incorporake
the following:

Anintegrated  package  which
nchides  inputs  of poverty
alleviagion,  housing healtly,
nutrition for children drinking
waler,  education,  PDS,  social
secunty et through appropriate
convergence of exsling
programmes. Confidence building
measires, Special efforts aimed at
eoviine the oirl child ~F devgdacic
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Resurvey of me-duovadasis during 200708

The survey  conduocted dugtng  1993.94 Wit pol
comprehensive and not covered  entive State and left out
some  hamdels and tluks. The devadasis did not COMMLE
Tonwaard & adentity  themselves  as devadasi fearing
punishment, social  Stgma -and. . Imigraticn, MHénce
government ovdered for resievedin the year 2007-08; These

sutvey was conducted by atéam of officials of Revenve

officials, Rural Development and Panchayat Raj olficisls,
Depariment of Women & Child Development Officers and
NGO's of the concerned  black and districr. A fter due re.

P verificafion from Women Development Corporation officials,

The identified cx-devadasis are 23 ;187 in 14 districts The
wvise breakup is given in Annexwre - 1

Income Generating Activity: Devadas) wornen
various skills Hke dairying, petty business, rope rnaking, mat
weaving elc., so as fo enswre their ceonomic independence.
This effort i supplemented by arran ging loans from
Nationalised Ranks with a subsidy of Rs. 10,000/~ trom
Women's Development Corporation i.c., 5% of the loan
amount.  Maxamuwmn unit cost is Rs, 20,000/~ All the
beneficiaries are provided with HIpP tratning for three days
through Bank: sponsored / Gbvernrment / Serr-CGavernment
nstitution,
The project Officer of Devaidasi Rehabilitation Programme
will select the beneficiaries identified in the survey of
1993-94.  Beneficiaries are selecled among poorest of the
pocy  under Income (renerating Activities and recommend

are trained in
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children i schools, The tiberated
devadasis should not be subjectsd

rehabilitiion  workec
hern. There should be a single
window  delivery  of  varions
admissible  benefits  to remove

hassles. The cotire  progemrne
implementation should be
entrusted o a single organization
with a full time functionary at the
state level executing it

3

removal of stigma fom their i
: (

|

o Joar burden in the patlern of
oout for

burcauncratic red tape and other

the sae Wwoihe Bunks for rwlesse of L D3,

Maonthily Pension to B x- Devadasis -

Aomonihly pension of Ra. 400 per B devadasi is bemg paid
o those bEx- devadasis who have been identified in the
sivey  of 9304 and whose age is above 45 years,
woe 200708,

Lonslrnction of Howses tofix-devadasis «

Jix-devadasi women  whe are lncluded in the  1993-94
survey and who are having sites are eligible for this Scheme.
Based on priofty criteria  preseribed in the aidelines,
beneficiaties are selected by District Leve] Comunittes hoaded
by  Deputy Cormunissioner of the” concerned  District and
forwarded to the Rajiv Gandhi Riral Housing Corpordtion for

construction of Houses, with a nnitcost of Re. 40,000/~

.

Punmg 200910 and 2010-11 to tally 7500 houses are being
sanchoned  for ex-devadasis under special  development
programme with  unit cost of Rs. 40000 per house. An
araount of Rs. 30.00 crores has been sanctioned by the
Government, for this scheme,

Faovmation of Self Help Groupgs : To ensure an all-round
development of Devadasi women K8 W.D.C has decided to
utthze the concept of SHGs of Devadasis. This step 1s aimed
at bringing in the communily development in [revadasis. At
present K.S.W.D.C las been able to form 942 SHGs.
Traming  has been given 1o members of  SHGe regarding
mawmntenance of books of Accounts and Documents.
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Hbernted Devadasis TRy e
organized into a Soclety ad the Distvict

level. The Society mway be associaled
with  the  onfire prograrme
concerning  devadasis  and some

componaris  of progrannnes iy be
entrusted to it for hinplementtion as

well. Aw apex tevel organization  at
the Seate level headed by Secretary,

Women & Child  Development may
coordinate the work of District level
Societies . Thiy sodety should atso
liaise with Govermment agencics o
sort ont problems of their members
and also ensure that incligible persons
do wot corner benetiis meani for
genuine devadpais,

K Karnataka State Women's Dev. Corparation

| These groups are provided with reve Ivmﬂ fund of Rs. 5000+
! and micro-credit factity is being extended to these groups,

The demils of DRP programme taken by Karpataka State
Women's Tev. Corpi, is, cnclosed. i Annexure -1 for the
b mtm:mu:f: identified in - root of survey only pensionary
benelit and awareness programunes will be extended dur ng
2011-12 and all other services will be extended Tor 2012-13
onwards,

The entirg

programime  implemenfation was entrusted o

groups. Besides tus all ex-devadasi of Belgavm district
formed a Society called Mahila Abl b_uw. wihi  matha
Samvakshapa  Samsthe(MASS) and  they have been
entrusted with implementation of all programmes  related
o rehabilitation. They were  also actively irwolved in
molivating and mobilizing ex-devadasis to utilise various
programmes ol other departments and also ahble. to
mabilise funds for other NUO/ tccsnuca of n-im Nafm nal
and International levels.

Action will be taken to form  similar agencies in other
districts of the State

The ex-devadnsis have been or gam%d inte self - help




Annexure-|

KARNATAKA STATE WOMEN'S DEVELOPMENT CORPORATION
Detail of Rehubilitation Programmes taken up by Karnalaka State Women's Development Corporation up to the end of March-2011

. No. of Devadasis No. of No.of gﬁvzgai?s
Sh Name of the c No. of Beneficiaries Benificiaries No. of SHG's beneficiaries I .
No District ldcntmc‘d _m 1993-94 covered under IGA., Covered under Formed assisted under -?dcntlhed - Remarks
Survey _ N : , during 2007-(G&
Pension Housing Re-survey
1 2 3 4 5 6 7 8 9
|Belgaum 3600 3404 3126 167 488 1124
2|Bhagalakote 4804 4804 2918 318 917 3023
31 Bijapur 1964 2796 2010 98 739 2139
4iBellary 1635 1318 1285 50 448 8098
5tKoppal 4880 1544 1825 100 1069 1155
6Raichur 2494 1458 1990 114 1107 1455
7|Gulburga 991 638 . 624 26 332 864
8| Dharwad 481 487 467 12 280 282
9\ Haveri 617 482 446 15 291 a7
10{Gadag 1407 871 744 42 366 1493
I'1]Shimogza - - - - - 24
12| Chitradurga - - - . - 406
13| Devanegere - - - - - 2592°.
14| Yadagiri - - - » R 759 -
‘ 22873 17802 15435 942 6045 23787
Amount Spent tor 20,40,28,000 . 23,90,0:0,000 47,10,000/- 25,00,00,000
implementation of ‘
programmes.,

Amount proposed to take up programmes for rehabilitation of Ex-Devadasis identified in resurvey is approximately Rs. 4214.00.1s

M/ouniab Minister Tour

for one year,




	

